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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  165/2025 

 

IN THE MATTER OF: 

 

KISHAN LAL & ANR.  APPLICANT 

 VERSUS  

STATE OF U.P. & ORS  RESPONDENTS 

      

REPLY ON BEHALF OF RESPONDENT NO. 10 , SEIAA, U.P. WITH 

AFFIDAVIT  

MOST RESPECTFULLY SHOWETH: 

1. That the answering Respondent denies each and every statement, 

contention, submission, allegation and/or averment made by the 

Appellant in the complaint, which is contrary to or inconsistent 

with the present reply or the records of the case. It is categorically 

submitted that all such statements, submissions or averments 

made by the Appellant which are inconsistent with what is 

submitted herein are denied in their entirety, save and except 

those which are specifically and expressly admitted hereinafter. It 

is further submitted that any omission on the part of the 

answering Respondent to deny any averment made by the 

Appellant shall not, in any manner whatsoever, be construed as an 

admission, nor shall any adverse inference be drawn from such 

omission. 
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2. That the Ministry of Environment and Forest, Government of India, 

by its Notification dated 14.09.2006 (as amended), has made Prior 

Environmental Clearance a mandatory pre-condition for the 

establishment or expansion of any project or activity listed in the 

Schedule appended thereto, including all new projects, all 

expansions or modernisations crossing the prescribed threshold 

limits, and any change in the product mix beyond the specified 

range, the objective being to impose necessary restrictions or 

prohibitions based on potential environmental impacts. 

3. That under the aforesaid Notification, Environmental Clearance for 

matters falling under Category “A” of the Schedule is required to 

be obtained from the Central Government in the Ministry of 

Environment and Forests, whereas clearance for matters falling 

under Category “B” is to be obtained at the State level from 

SEIAA, such decision necessarily resting upon the 

recommendations of a duly constituted SEAC. 

4. That SEIAA-UP and SEAC-UP were constituted vide Notification 

S.O. 2276(E) dated 11.06.2021 and were subsequently 

reconstituted vide Notification S.O. 3921(E) dated 26.08.2025, 

both issued by the Ministry of Environment, Forest and Climate 

Change. The Directorate of Environment, Government of Uttar 

Pradesh, has been designated to function as the Secretariat for 

both bodies. All proposals for Prior Environmental Clearance 

received by SEIAA-UP are processed strictly in accordance with the 

provisions of the EIA Notification, 2006 (as amended from time to 

time), wherein the State Level Expert Appraisal Committee (SEAC) 

is mandated to make categorical recommendations to the 
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concerned regulatory authority—either for grant of Prior 

Environmental Clearance with stipulated terms and conditions or 

otherwise. The State Environment Impact Assessment Authority 

(SEIAA) bases its final decision on the recommendations of the 

SEAC 

5. It is necessary to mention here that SEIAA-UP issued 

Environmental Clearance for the Integrated Township “Jaipuria 

Sunrise Greens,” NH-24, near Village Shahpur Bamheta, 

Ghaziabad, Uttar Pradesh, vide Letter No. 

2347/Parya/SEAC/61/2010/AD(Y), dated 30.09.2011, in favour of 

Col. Ravi Sharma, Executive Vice President, M/s SMV Agencies Pvt. 

Ltd., 9-B, “Hansalaya,” 15 Barakhamba Road, New Delhi-

110001.True Copy of the Environmental Clearance letter 

dated 30.09.2011 is attached herewith and marked as 

Annexure P/1. 

6. It is further necessary to mention that SEIAA-UP also issued 

Environmental Clearance for expansion of the Integrated Township 

“Jaipuria Sunrise Greens,” NH-24, near Village Shahpur Bamheta, 

Ghaziabad, Uttar Pradesh, vide Letter No. 

137/Parya/SEAC/2895/2015, dated 11.06.2018, in favour of Shri 

Gulshan Kumar Dua, M/s SMV Agencies Pvt. Ltd., 1st Floor, Near 

Ritu Wears, Jaipuria Sunrise Plaza, Plot No. 12-A, Ahinsa Khand, 

Ghaziabad, U.P. True Copy of the Environmental Clearance 

letter dated 11.06.2018 is attached herewith and marked 

as Annexure P/2. 

7. That it is most respectfully submitted that with regard to illegal 

construction, the primary responsibility for its control rests with 
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the MoEF&CC, the District Administration, and the Uttar Pradesh 

Pollution Control Board. The State Environment Impact 

Assessment Authority (SEIAA) is responsible only for ensuring that 

Environmental Clearances (EC) are granted strictly in accordance 

with all applicable rules and regulations. 

8. That it is most respectfully submitted that SEIAA has evaluated the 

case while prioritising the best interests of society and natural 

resources (including rivers) from an environmental standpoint. The 

approach of SEIAA is not mine-centric but is environmental and 

social in nature, ensuring that local livelihoods are not adversely 

affected and that environmental sustainability is maintained under 

the prevailing circumstances. 

9. That SEIAA, U.P., is a statutory body constituted under the 

Environmental Impact Assessment (EIA) Notification, 2006, with 

the primary responsibility of evaluating and granting 

Environmental Clearances (ECs) to projects falling within its 

jurisdiction. Its role is confined to assessing the potential 

environmental impacts of proposed projects and ensuring 

compliance with applicable laws at the time of granting clearances. 

The Office Memorandum dated 29.06.2010 issued by the 

MoEF&CC clearly designates the Regional Offices of the Ministry as 

the competent authority for post-clearance monitoring, 

enforcement of compliance, and regulatory inspections. SEIAA, 

U.P., functions strictly within its jurisdiction and provides necessary 

inputs to the regulatory authorities as and when required. True 

Copy of the Office Memorandum dated 29.06.2010 issued 
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by the MoEF&CC is attached herewith and marked as 

Annexure P/3. 

10. That SEIAA, U.P., operates strictly within its jurisdiction and does 

not have any institutional mechanism to oversee or enforce 

compliance after the issuance of Environmental Clearances. While 

the regulatory authority for monitoring projects vests with the 

MoEF&CC, SEIAA remains committed to extending full cooperation 

and assistance wherever required. SEIAA has also taken proactive 

steps within its capacity, including issuing show-cause notices to 

project proponents where non-compliance has been reported and 

forwarding such matters to the competent regulatory authorities. 

SEIAA, U.P., assures this Hon’ble Tribunal of its earnest 

commitment to upholding environmental laws and addressing all 

concerns in the interest of environmental protection. 

11. That the answering Respondent respectfully submits that it 

remains at the disposal of this Hon’ble Tribunal and shall abide by 

and ensure strict compliance with any further orders or directions 

that may be passed in this matter. 

 
 
Date:29/11/2025 

 THROUGH 
 

 
Place: New Delhi    

 

  Priyanka swami 
Advocate 

Standing Counsel For State of U.P 
F-13, Jangpura, New Delhi 110014 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 165 / 2025 

IN THE MATTER OF: 

KISHAN LAL & ANR. APPLICANT 

VERSUS 

STATE OF U.P. & ORS RESPONDENTS 

AFFIDAVIT 

I, ANURAG YADAV, aged about 49 years s/o P.N Singh presently posted as 

Deputy Director, Directorate of Environment, Lucknow, Uttar Pradesh, having its 

office at Vineet Khand-1, Gomti Nagar, Lucknow, presently at New Delhi do 

hereby solemnly affirm and State on oath as under: 

1. That I am posted as stated above and well conversant with the facts of 

the present case and as such competent to swear this affidavit on behalf 

of Member Secretary, SEIAA before this tribunal. 

2. That the accompanying Reply has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying Reply are true and correct, and 

the knowledge has been derived from official records and nothing 

material has been concealed therefrom. 

4. That the Deponent will continue to extend his full cooperation and 

shall abide by any further directions that the Hon'ble Tribunal may 

issue. .--~ 
.~\ of No ··,, 
~fl, • .. 

<?I 
.i::, RENU AGRA ~ 1' R ,.., 

egd. No. 1780611019 :::-. 
_Y Commission ; 

on 231121 

\J 
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DEPONENT 

VERIFICATION 

Verified on solemn affinnation at NiwBelhl on this O ldQiM 2025 2025, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

DEPONENT 

O 1 DtC 1D'lS 

ATT 

NOTARY UBLIC 
(INOI ) 
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